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these arrears should be computed and paid 

to the applicants within a  period of three 

months from the date of receipt of this 

orders. 	 - 	 - 

Thus the 4ppicat ion is accordingly 

disposed of. No costs. 

Hand over copies of the orders to the 

counsel for both sides. 	 L 
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1jard S-j B-.N.Mjshra, counsel for 

the Aaiiwaykrninistr<tiOfl and Shri C.N.K. 

Niurty, counsel for the applicant on 

M..489/96. In this Misc .Application a 

request is mide for tiite for a jriod 

of four months, i.e. till 8.11.1996 to ; 

comply with the orders of this Court 

dated 3.4.1996. By these orders, the 

Court direct-ed that arrear should be 

computed and paid to the applicant within 

a 	riod of three weeks from the date of 

receipt of this order. Mr.Mishra states (' 

that all old records have to be verified 

and it is a time consuming process to 

compute the arrears for the entire period 

After hearing Shri Murty, prIyer in the 

Misc .AppliCat ion 489/96 is allod. The 

Responde nts slll positively compute the 

arrears and comply with the direcLions 

passed vide Ltder No.3 dated 3.4.1996 by 

this Tribunal. M..489/96 is disposed 

of accordingly. 
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